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Closure of Bunks as a Result of Securities
SCAM

391, SHRI SOMAPPA R. BOMMAI :
will the Minister of FINANCE be pleased
to state :

{a) whether some banks are being losed
down as a result of the recent Securities
Scam;

(b) whether a proposal is being explored
to amalgamate the concerned banks into
some viable nationalised banks; and

(¢) if so, what steps are being taken in
Lthis vegard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MINI-
STRY OF PARLIAMENTARY AFFAIRS
(DR. ABRAR AHMED) : (a) Reserve
Bank of Tndis (RBI) have repofted that
Bank of Karad Limited has been placed
undey liguidation as per the orders of the
Bombay High Court w.ef. close of 27th
May, 1992 on an application filed by RBL
The Metropolitan Cooperative Bank Limited,
Bombay has also been placed under liqui-
dation by the order of the Divisional Joint
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-“ Registrar, Bombay with the approval of the
. RBI.

] (b) Mo, Sir.
i (¢} Does nol arise.

lnspection of Bombay Stock Exchange

#392  SHRI KAMAL MORARKA - Will
the Minister of FINANCE be pleased to
state

(2) whether it is a fact that SEBI team
had, recently. inspected the Bombay Stock
Exchange;

tby if so, what was the purposc of the
inspection; and

t¢) what are the findings thereaf ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE AND THE
MINISTER OF STATE IN THE MINI-
STRY OF PARLIAMENTARY AFFAIRS
(DR. ABRAR AHMED) : (a) Yes, Sir.
Securities and Exchange Board of India ins-
pected Stock Exchange, Bombay belween
9—-23 February, 1993.

(b) The broad objective behind the ins-
pection was to examine the overall func-
tioning of the Exchange.

(¢) The findings of the Inspection are
broadly the following :

1) The implementation of the Rules,
Bye-laws and regulations of the
Exchange is very unsatisfactory.

There is a large scale default in the
payment of margins by the Mem-
bers of the Exchange and Exchange
has failed o take sufficient deter-
rent action.
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Large number of arbitration cases
are pending for periods far beyond
the time laid down in the Bye-laws
of the Exchange.

(4) The Exchange bhas failed to take
effective follow up action after the
inspection of brokers books.

(5) Ineffective Mechanism for dealing

with defaulter’s cases; atid

(6) Lack of uniformity in enforcement
of regulations vis-a-vis all mem-

bers.




